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^ TT.I - THTflUNAL prtlMCIPAL Oi.NCHcentral aJPlINISTRATH/^ tribunal,
0. A. NO* 1533/9 5

>, .. ^ a,n yic9-Uhair«an(3)

Nau Oalhi, this 22n<l day af SaptaBbar, 1995

•h rT, I'm'sr
Versus

• • •
Applicant

union of India; through

1. Tha Sacrataty i„™i=.n<-
ministry of Urban Dayalopaant
Nirroan Bhauan
l4£iJ 0£LHI«

9  Tha Oiractor Ganaral of iVorkSnttJ Pubiio Uotka Bapaltnaht
Nirman Bhauan Rasponbants
NcW 0£LHI.

(By Shti a.Lal, Aduocata)
0 R 0 £ R Coral)

Hon'bla Shti A.U.Hatidaaan. Uica-Chair.antJ)

Tha applicant -as placed undat auapanaion
u, otdat datad 16.4.199D. Ha -as sarvad -ith a
aaaotandu. of chatga. datad 12.4.1991. Aftar

noiding tha inquiry tha Inquiry Officar aubarttad
a raport axonarating tha applicant on 21.9.1994.
Tha disciplinary authority sant a copy of tha
raport to tha applicant but has hot yat iaauad a
final ordar. Apprahending ttiat tha disciplinary
authority -ould ba tha raport of tha
Central Uigilanca Conmission tha applicant has filed
this applicatioh 'praying that tha raspondants .ay
ha directed to pass final ordar axonarating hi. of
tha chargaa without taking into consideration the
advice of the Central Uigilanca Co.misaion and to pay
hi. full back wages for tha period during which
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tha applicant was kapt undar suspansion*

2. Shri B.Lai counsal for tha raspondants

undar instructions Prom tha Oapartnantal Raprasantativa

statad that a final ordar in tha disciplinary

procaadings would ba passad within a pariod of

two months. "RifJa'fha applicant who is prasant

in parson statad that tha application may ba

disposad of with a diraction to that affact. Shri

Lai also agraad.

3. In tha rasult, tha application is disposad

of diracting tha raspondants to pass final order

in tha disciplinary procaadings initiatad against

tha applicant by raaraorandum of charga datad 12.4.1991

within a pariod of two months from tha data of

communication of a copy of this ordar. Ihara is

no ordar as to costs.

(R.K.AHOjOa^r^ (A.W. HAHIOASAh)
VICt-CHAlRfiAN^J)
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